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been informed by the hon. Member 
Shri Krishnacharya Joshi.  That has 
not been done.

BEEDI AND CIGAR LABOUR BILL*

Shri A. K. Gopalan (Cannanore): I 
beg to move for leave to introduce a 
Bill to provide for regulating employ
ment and work in the factories manu
facturing Beedi and Cigar in India.

Mr. Chairman;  The question is:

"That leave be granted to intro
duce a Bill to provide for regulat
ing employment and work in the 
factories manufacturing Beedi and 
Cigar in India.”

The motion was adopted.

Shri A. K. Gopalan:  I introduce
the Bill.

ANCIENT AND HISTORICAL MONU
MENTS  AND  ARCHAEOLOGL- 
CAL SITES AND REMAINS  (DE
CLARATION OF  NATIONAL IM
PORTANCE) AMENDMENT BILL
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 ̂’Tnr ̂ ÎmI ̂fPTT ̂

 ̂ ^ ̂  1̂ I  ^

3R ̂  vnxcn̂  ̂ ^̂*11  ^

 ̂̂ +ol 1  T̂Ĵprr ̂   ?HT̂;
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I f:

“Leaving these  fragments, one 
of the oldest and certainly one of 
the most perfect, in Central India 
is  the  desecreated  temple  at 
Badoli, situated in a wild  and 
remantic spot not  far from the 
falls of the Chambal, whose dis> 
tant roar in the still night is the 
only sound that breaks the silence 
of the solitude around them. The 
principal temple, represented in 
the woodcut No. 336 may  pro
bably, pending a more  precise 
determination, be ascribed to the 
9th or 10th century, and is one of 
the few of that age now known; it 
was originally dedicated to Siva. 
Its general outline is identical with 
tiiat of the contemporary Orissan 
temples.  But  instead  of  the
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astylas enclosed porch or  man- 
dapa, it has a pillared portico  of 
great elegance, whose roof reach
ed half-way up the temple, and 
is sculptured with a richness and 
complexity  of  design  almost 
unrivalled, even in those days of 
patient prodigality of labour”.
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The Deputy Minister of Edocatioii 
(Dr. M. M. Das): Will the hon. Mem
ber tell nw in some detail about this? 
The idol îom which particular tem
ple has been lost?

Shri Balwant Sinha Mehta: Shesha- 
shayan.  That idol has been removed 
from the ancient mins of the Badoli 
temple. That is a protected monument 

Dr. M. M. Das: After independence 
or before independence?

Shri Balwant Sinha Mehta: Before 
independence.

Dr. M. M. Das: It was before inde
pendence.
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“The inscription is engraved on 
a flat undulating  rock under a 
Mahuva tree, within the encircl
ing wall towards the north of the 
big reservoir of water attached to 
the shrine of Parsvanath situated 
about I mile to the south-east of
the town of Bijolia............. The
surface of the  rock  containing 
the inscription is not smooth but 
rough and undulating. The  rock 
has suffered for centuries  from 
exposures.  Wherever the  rock 
was originally defective,  it has
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tion is, thus, to  be accepted as 
authentic.”

been left blank; but now the por
tion of the rock used for engrav
ing has also peeled off at places, 
and thus some of the important 
portions of the text have  been 
totally destroyed.”
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“ Trithviraj-Raso’  of  Chand 
Bardai is misleading and all but 
worthless.  The fragment  manu
script of ‘Prithviraj—Vi jay a* dis
covered by Dr. Buhler in Kashmir 
is the contemporary work of poet 
Jayaratha. The order  of chrono
logy of the Chahamana princes as 
given in this poem  also  foimd 
support from the  Harsha  stone 
inscription of  Chahamana  Vig- 
raharaj  dated  Vikram  Samvat 
1030 which mentions seven succes
sive princes from Guvaka  I to 
Vigraharaja II.  But as the list 
supplied by this inscription  was 
shorter than that  given in the 
poem, some  inscription  of this 
period with a long  list of these 
princes, exactly corresponding  to 
that found in the poem,  was  a 
requisite so as to leave no  room 
for suspicion.  This  desideratum 
has been supplied by the present 
rock inscription and therein lies 
its importance.

The chronology of the Imperial 
Chambana dynasty as given in the 
*Prithviraj—Vijaya* and as veri
fied from the Bijholi rock inscrip-
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 ̂ Ŵ TRf  f

 ̂  ̂ I

?nft   ̂55̂ *TI*ik ̂  T̂X 

7ft 5R?T f̂rqr w   <rr i 'dti+i 
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Mr. Chairman: Motion moved:

**That the Bill further to amend 
the Ancient and Historical Monu
ments and Archaeological  Sites 
and Remains (Declaration of Na
tional Importance) Act, 1951, as 
passed by Rajya Sabha, be taken 
into consideration.”

I have received chits from certain 
hon. Members who are  desirous  of 
speaking on this Bill.  I will request 
them, in view of the fact that it is 
only an amending Bill, to kindly res
trict their remarks to the particular 
monuments mentioned in this Bill and 
not to roam over the entire field and 
speak on general matters relating to 
any such declcuration.

15 hrs.

Shri L. Jogeswar Singh (Inner Mani
pur):  Mr. Chairman, I would confine 
my speech according to your advice. 
I am afraid the Bill is not an exhaus
tive one.  It M a matter of an  all 
India knportance.  Not only should it 
deal with one part of the country, 
but it should cover the whole of India. 
The original Bill of 1951 relating to 
the ancient and historical monuments 
and archaeological sites is also  not 
exhaustive.  It does not cover all the 
States in India.  It covers only Hy
derabad, Mysore,  Travancore-Cochin 
and Rajasthan and many States have

Archaeological Sites 
and Remains (Declarâ
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been left out, such  as  Saurashtra, 
groups of Eastern States in Orissa, 
Manipur, Tripura etc.  The purpose 
of the Bill should be to include the 
historical monuments in the whole of 
India.  But  here  a piecemeal Bill 
has been placed before the House.  I 
would like to draw the attention of 
the hon. Minister to  the  fact  that 
though the amending Bill looks like 
being an all India Bill, is intended for 
Rajasthan only.  I wonder why this 
piece-meal Bill has been brought be
fore the House when many import
ant monuments in many States of the ‘ 
country  need  be  included in this 
Bill.  I strongly suggest that the ori
ginal Bill passed in 1951 should be 
amended in such a manner as to in
clude all the States which I have just 
mentioned.  This Bill is purely in
tended for Rajasthan but there are 
equally important ancient monuments 
in my State also.  My State lies just
on the border of Burma-----

Mr. Chairman:  I request the hon.
Member kindly to restrict his com
ments in regard to the matters con
tained in clause 2 of this Bill.  I al
ready requested him to confine  his 
remarks to that.  I cannot allow him 
to refer to other monuments which 
are existing in another State, which 
have got no relation to this* Bill.  We 
are not on the general Bill now.

Shri L. Jogeswar Singh:  I am only 
referring to the amendment  of  the 
original Bill of 1951.

Mr. Chairman:  The  present Bill
seeks only to get  declared  certain 
monuments.  If  the  hon.  Member 
wants to speak about  these  monu
ments, he is perfectly entitled to do 
so, but if he wants to bring in cases 
of other monuments, I am afraid,  I 
will not be able to allow it.
Shri L. Jogeswar Singh:  I  was
only making some reference to  the
original Bill.....
Mr. Ĉhairman:  So far as the origi
nal Bill is concerned, it is sought to 
be amended by this Bill in respect of 
certain matters.  The entire Bill is
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not before us.  I request the hon. 
Member kindly to speak on the Bill 
before us.

Shri L. Jofireswar Singh: I was only 
referring only to one or two things, 
so that they may be brought to the 
notice of the hon. Minister.  My sug
gestion is that we should have a more 
exhaustive Bill of this nature___

Mr. Chairman:  The hon. Member
knows that before this  Bill,  there 
was another amending Bill by virtue 
of which the Central Government has 
been authorised to notify these other 
monuments in the other States also. 
The proper course for the hon. Mem
ber is that he should approach the 
Central Government and ask them to 
declare those monuments as of Natio
nal Importance.  In this Bill, I am 
sorry I cannot allow him to refer to 
any other monument existing in his 
State or elsewhere.

Shri L. Jogeswar Singh:  I  may
mention that this Bill has been pas
sed by the Rajya Sabha and at the 
present stage we can take it that it 
is more or less approved by Govern
ment.  I would only request the hon. 
Minister to amend the original BiU 
of 1951 so as to include the monu
ments existing in other States also.....

Mr. Chairman: We are not concern
ed with other  monuments  existing 
anywhere.  We are only concerned 
with the monuments which are men
tioned here.

Shri L. Jogeswar Singh:  My sug
gestion to the hon. Minister was that 
he might bring a similar Bill more 
comprehensive in nature in order to 
include  the  remaining  monuments 
which are not included in the origi
nal Bill.

Mr. Chairman: So far as the monu
ments in his State are concerned, he 
may bring in a  private  Member’s 
Bill.

Shri Lu Jogeswar Singh:  I  was
only saying that Government should 
take notice of it.  That is all.
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Shri Chattopadhyaya (Vijayavada): 
Mr. Chairman, I want to say a vêy 
few words in respect of this BilL  I 
congratulate the Government for in
cluding a number of monuments  of 
historical and archaeological interest 
in the list and for their being pro
tected and cared for.  We aU talk of 
historical and archaeological  monu
ments, but we really do not realise 
to the fullest extent how very urgent 
it is to have  these  great  treasure 
houses left to us by our  ancestors 
preserved, every inch of it.

It is a great thing to see, for in̂- 
ance, the Fort of Chittoor which was 
very much neglected in the past, and 
now, I am sure, it is going to be re
suscitated, renewed, revived and re
novated.  In other  countries, we find 
that ancient monuments which went 
into oblivion have again been taken 
up, renovated and brought  before 
the people of those countries, in order 
to inspire them on to greater consci
ousness and greater existence.

I think that with regard to  this 
Bill, it is rather aggravating to have 
such an-dmportant subject dealt with 
piece-meal.  My suggestion is that we 
have a Government notification  in 
the gazette.  Whenever the Govern
ment is moved to include a great his
torical or archaeological  monument, 
instead of having this brought before 
P̂liament every other day,  it  is 
letter to have a notification in  the 
gazette and inform the people that 
such and such a monument or such 
monimients have been included  on 
the list

I would like to  congratulate  the 
Government once more, and I do hope 
that  when  these  monuments  are 
renewed, when they are made  im
portant in the history of the life of 
our nation, they will  inspire  our 
artists, our painters to go and sit at 
the feet of our old Masters, who still 
live in the ruins, the ruins of our coun
try, in the shape of these great monu
ments, which are far more healthy
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and whole than many  of  us  who 
have lost our roots.  I hope that these 
will become greater inspiring spots 
for the  generations  to  come,  and 
especially  the  yoimger  generation, 
who have a bad habit of going out of 
India, without knowing anything  of 
these great monuments, anything of 
the great traditions of this country, 
going out to leam artistic creation, 
going out to  get  inspiration  from 
Europe and other places in the West— 
which is a very great national loss 
to us.

On behalf of the artists  of  this 
coimtry, I should like to think the 
Grovemment, indeed thank them for 
this great interest that they are show
ing in the monuments of this coun
try, the great treasure houses of our 
cultxire, the great treasure houses of 
our consciousness, the great  remin
ders of our ancestors who lived  for 
us, who live by us and who are al
ways there in order to make us go 
from the glory that was India to a 
greater glory that shall be India.

Dr. M. M. Das:  At the begining I 
had no intention to  inflict  a  long 
speech on the hon. Members so far 
as this particular motion is concerned 
because in the Upper House we,  on 
behalf of the Government of India, 
have accepted this Bill, and in the 
Lower House also I thought that the 
only thing I could do was to submit 
to the Members  of the House that 
Government accept this measure. But 
during the debate that has taken place 
on this measure, in the speeches  of 
hon.  Members  that  have  spoken 
before me, several points have been 
raised, which, I think, in all fairness 
and justice  to  the  Archaeological 
Department, should be explained.

So far as the present Bill is con
cerned, a few monuments of Rajas
than have been sought to be included 
into the list of monuments of natio
nal  importance.  The temples and 
monuments which are sought to be

included in this list by this Bill  are 
Parsvanath  Jain  Temple  (Pancha- 
yatan) with the inscriptions of  the 
12th century and the Badoli Temple. 
The others  are  Menal  (Mahanal) 
Temple, the Math and  the  ancient 
well  and  then  the  Suhaveshwar 
Temple and the Palace of Rani Suha- 
vadevi.  These are the monimients 
that are sought to be brought under 
the protection of the Government of 
India by this Bill, but I would like to 
remind my hon. friend that in Rajas
than there are many other important 
monuments which have not yet been 
included, for example—̂if I am to ex
plain, I shall take some time; may  T 
be permitted the time required?

Mr. Chairman:  By all means he
can go on.

Dr. M. M. Das:  For  example,  I
may point out that there are the tem
ples of Osia in Jodhpur District and 
several other temples, the temples of 
Harihara, then the temple of Surya, 
the temple of Mahavira, the temple of 
Pipla Devi, the temple of Sachiya- 
mata and others.  They are all very 
important.  All of them have very 
important inscriptions engraved  on 
them.  For instance, in the inscription 
engraved on the temple of Mahavira 
there is mention of the name of Vat- 
saraja of the Pratihara dynasty who 
flourished in about A.D. 770 to AI>. 
800.  Some of the temples were built 
in the eighth and ninth centuries A.D. 
These are all very important temples 
and they are situated in Rajasthan.

There are also others which deserve 
to be included in this list; for exam
ple, there is the Suriya  Temple  in 
rtanakpur in Pali District, and this 
lemple is dedicated to the Surya and 
It contains fine sculptures.  It  is  a 
fine specimen of  mediaeval  Hindu 
architecture.  There is also the Ambi- 
kiui Temple of Jagat in Udaipur Dis
trict which has excellent plastic deco
rations and is in a good state of pre
servation.  Then there is the main
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ain Temple in the old city of awar 
famous for its silver  mines.  Then 
there is the hat with  inscriptions 
at Nauchauki in Udaipur Town.  The 
whole hat gives us an idea of the 
secular architecture of ancient times. 
The inscriptions on the hat not only 
furnish historical data but are them
selves important as a poetical com
position.

Shri Raglrabir Sahai (Etah Distt — 
North East cum Budaun Distt.—̂ East) 
Is there any amendment on behalf of 
the overnment that they should be 
included?  

Dr. M. M. Das  I am coming to
that because the uestion has been 
raised by hon. Members, and I want 
to take this opportunity to explain to 
the House the present position with 
regard to this particular Bill. My hon. 
friend need not be so impatient.

The legal position so far  as  the 
monuments of this country are con
cerned has changed perhaps two or  
three times.  During the time of the 
Britishers, so far as the British ad
ministered  provinces  were   con
cerned, archaeology was  a  Central 
subect.  The  British  administered 
State overnments had nothing  to 
do with the maintenance or  protec
tion  of  archaeological  monuments. 
This continued till the time when we 
ôt our Independence.  So far as the 
Native States were concerned, they 
had to make their own arrangements 
for maintenance and  protection  of 
archaeological   monuments.   itii 
Independence,  when  these  Native 
States were integrated into the Indian 
Dominion, all the archeological monu
ments situated in the Native States 
came responsible for the maintenance 
of all the archaeological monuments 
in the country.  Then came our Con
stitution.   Our  Constitution-makers 
thought it wise to divide archaeology 
and ancient monuments of this coun
try into two groups—one group con
taining those which are of national 
importance to be administered by the
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Central Archaeological  Department 
and the other group containing those 
which are of less importance to  be 
administered by the  State  overn
ments.  hen the Constitution came 
into force, this was the legal posi
tion, and up till now this has been 
the legal position.   The old monu
ments of India, arĉiaeological, histo
rical or whatever it might be,  are 
divided into two groups, one covering 
those which are very important from 
the national point of  view,  which 
should be maintained and protected 
by the Central  Archaeological  De
partment, and  the  other  covering 
those monimients of less importance, 
which should be maintained and pro
tected by the State overnments.

After our new Constitution  came 
into force in the year 1951, a Bill was 
brought before the House, the Bill 
which has been referred to by  my 
hon. friend, the Mover of this motion, 
the Ancient and Historical Monuments 
and Archaeological Sites and Remains 
(Declaration of National Importance) 
Bill.  During this time our officers of 
the Archaeological Departanent could 
not visit every important temple  in 
the country, which is a vast country. 
In every comer of this coimtry there 
are old,  archaeological  monuments 
and temples, and it was not possible 
for the few officers of our Archaeo
logical Department to visit and take 
notice  of all the important  monu
ments, archaeological,  artistic  and 
otherwise, and bring  them to  the 
notice  of  the  authorities.   So, 
in  the  Bill  that  was  passed 
in 1951, a schedule was attached giv
ing the  names  of  the  important 
monuments of  this  country  which 
should be maintained and protected 
by the Central overnment.  It can 
be imagined that this list was not a 
final list and it was defective. There 
were many temples which were not 
of sufficient importance to be includ
ed in this list, and there were others 
which were of sufficient importance 
to be included in this list but were
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left out of it.  In February 1954,  an 
amending Bill was brought forward 
by Government to rectify these errors. 
That Bill also was passed by  both 
Houses, but  even that Bill did  not 
rectify  all  the  errors.  There 
are  still  some  important  temples 
to  be  visited,  to be  marked  and 
to be taken notice of by our Archaeo
logical Officers and then it should be 
decided whether they are so import
ant as to be included in this list or 
not.  This Bill was brought forward 
at the end of 1954.  So  far as this 
Bill is concerned, we have accepted 
it, not as the final amending Bill to 
the schedule, but  because  it  also 
gives  us  some  monuments  which 
should be included in our schedule 
so far as Rajasthan is concerned.

Government have already prepcired 
an amending BiU including aU the im
portant national  monuments in the 
Schedule.  In  the  meantime,  the 
States reorganisation came and, as we 
have to give the name of the district. 
State, etc. where the monimient  is 
situated with the name of the State 
changing, the  schedule had to  be 
changed.  That took  some time and 
so we could not bring our final amend
ing Bill before this House.  We pro
pose to do that in the very  near 
future.

My hon. friend, Shri  Chattopa- 
dhyaya, has made a very important 
suggestion, that for the inclusion  of 
the name of an old and important 
monument in this list, it should  not 
be necessary to come before the Par
liament every time.  It  should be 
done by inserting a notice in the offi
cial Gazette, This has been made pos
sible by the Seventh amendment of 
the  Constitution; power has been 
given to be the Central Government 
to change or include in the schedule 
the name of important archaeological 
monuments by inserting a notice in 
the Gazette. But, we are to take that 
power from the House and in  the 
proposed amending Bill most proba
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bly—I cannot commit̂there wiU be 
a provision to this effect.  I have ex
plained the present  position to the 
House.

My hon. friend mentioned about an 
idol that had been lost before the in
dependence.

Shri  Balwant Sinha  Mehta:  It
was included in the schedule before 
the Independence but it was removed 
this year.

Dr. M. M. Das:  I request him  to 
give me the details in writing.  It is 
a very serious charge brought against 
our department and it will be looked 
into.  If from protected monuments 
important cultural pieces are lost, then 
some drastic step has to be taken.  I 
assure this House that, if on an en
quiry, we find that such a thing  has 
happened, that some idols or culturaJ 
pieces had been lost, we shall take 
very drastic action.

He mentioned about  the  Jantar 
Mantar.  Only today  there was a 
question about Jantar Mantar. It be
longs to the Rajasthan  Government 
and formerly, most probably, it  be
longed to the Maharajha of  Jaipur. 
The Rajasthan Government wanted to 
hand it over to the Government  of 
India in 1950 but on one condition that 
the Government of India would run 
it as a living observatory.  The Arch- 
aelogical  Department  has got no 
menas or machines for running the 
observatory and so we referred  the 
matter to the Meteorlogical Depart
ment.  It is a very great thing,  no 
doubt but modem  inventions have 
made our calculations very accurate 
and so that Department felt that  no 
useful purpose would be  served by 
nmning this observatory on ancient 
lines.  We informed the  Rajasthan 
Government accordingly.  They  in
formed us that they could hand over 
the monument to us provided some 
plots of lands within that area were 
handed over to the Rajasthan Gov
ernment; they wanted to  construct
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some buildings.  From the archaeolo
gical point of view, big  buildings 
near such a monument destory  the 
beauty and aesthetic quality  of  the 
monimient.  We wrote to them  that 
we could hand over this piece of land 
provided when they constructed  the 
building, they showed the plans and 
other things to the Director of Arch
aeology so that we could see whether 
it was going to destory the beauty, 
etc. of the moument.  They  have 
agreed in last October and we have 
taken steps to acquire the monument.

Then about Qutab Minar, only a 
few days back, I remember a ques
tion was put in this  House by my 
hon. friend, Shri Pande,  about the 
electrification.  From  what I could 
understand from the interpellations in 
this House, I feel that it is the desire 
of this House that it should be electri
fied.  I am grateful to my hon. friend 
for giving me this opportunity  to 
announce  and  to  submit  to 
the hon. Members that the Govern
ment had decided to implement  the 
desire of the Members of this House 
and light the staircase to the top and 
to light the topmost balcony in  the 
most attractive manner possible  so 
that this minaret may attract the atten
tion of people from a long distance. I 
think I have covered all the points 
and I accept this BilL

Shri Sinhasan  Singh (Gorakhpur 
Distt. South): He has refered to a lot 
of monuments in Rajasthan, which are 
not covered by this Bill.  Are there 
any amendments to include them?

Dr. M. M. Das: We  are  ourselvfei 
bringing a new Bill which will cover 
all of them—̂not only Rajasthan but 
other places too.

Mr. Chairman: Now, I shall put the 
motion-----

Shri Snbodh  Hasda (Midnapore— 
Jhargram—̂ Reserved—Sch.  Tribes): 
On a point of information,  may  I 
know from the hon. Minister as  to 
what has been done for the electrifica
tion of the Qutab Minar?
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Dr. M. M. Das: It is going  to  be 
electrified and I said so.

Mr. Chairman: The question is: 

“That the Bill further to amend 
the Ancient and Historical Monu
ments and  Archaeological  Sites 
and  Remains  (Declaration  of 
National Importance) Act,  1951, 
as passed by Rajya  Sabha,  be 
taken into consideration.”

The motion was adopted.

Mr. Chairman: There are no amend
ments and I shall put the clauses to 
the vote of the House.

The question is:

'That clause 2 stand part of the 
BiU.”

The motion was adopted.

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and 
the title were added to the Bill.
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Mr. Chairman: The  hon.  Member 
ha? not moved the motion. He is con
gratulating everybody. Will he kindly 
move the motion so that I may put it 
to the vote of the House?
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Mr. Chairman: Motion moved. 

“That the BiU be passed.”
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Mr. Chairman: The question is: 

“That the BiU be passed.”

The motion was adopted.

HINDU MABRIAGE (AMENDMENT) 
BILL

Shrimati  Uma  N̂im  (Sitapur 
Distt cum Kheri Distt-West):  Sir,
I beg to move:

“That tiie Bill to amend  the 
Hindu Marriage  Act,  1955, as 
passed by Rajya Sabha, be taken 
into consideration.”

Sir, this is a small and desirable 
amendment.  I do not want to take 
much time ot the House.  This has 
already been passed by Rajya Sabha 
and I hope this House will also pass 
it.




